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where it i never consumed. That is we 
have to make thi di tinction. Normally 
the e coarse grains areshort-Iived and 
they are con umed in local area a, For 
example, bajra can go to Raja than but 
Rajasthan ha got a bumper crop of thi . 
It hall not accept bajra. Where 
shall I send jt? It can go to Gujara t 
but they also have good produ tion of 
this, Therefore, it is very difficult for 
us. You cannot expect us to purcha e 
and dump them and put the entire loss 
in the FCr. Then you will shout on me 
that I have put the FCI to 10 s. There-
fore, with certain kinds of grains, there 
is no intention or idea that there should 
be any discrimination. The only point 
is that we have the compulsion of itua-
tion and the kind of grains, that is why 
we do that. In the last part of my 
statement I have said not di crimination 
but I have aid that uptil now all these 
grains were being purcha ed by the 
State Governments also . For example, 
Maharashtra has purchased jowa r almo t 
every year and has always alerted its 
markets tha t whenever t here is les 
support pricc for any of the grains , they 
should enter the market. J have al 0 

told FCr to do the same. Therefore, 
the entire policy, the enir principle 
behind this is to keep a balance bctween 
the consumer and the purcha er and 
keepj ng tha t in mind, we fix the support 
pric , we procure it aud we di tribute it. 

14.05 hrs. 

TEA (AMENDMENT) BILL 

The Minister of Commerce and of 
the Department of Supply (SI-iRI WISH-
WANATH PRATAP SINGH): Sir , 1 
beg to mov for leave to introduce a Bill 
further to amend the Tea Act, 1953. 

MR DEPUTY -SPEAKER : The qu-
estion is : 

"That leave be granted to introduce 
a Bill further to amend the Tea 
Act. 1953. to . 

The motion was adopted. 

SHRt VIS WANATH PRATAP 
. 81 GH: I introdu e the Bill. 

14.06 brs. 

STATEMENT REGARDING TEA 
(AMENDMENT) ORDINANCE 

The Minister of Commerce and of 
the Department of Supply (SHRI VISH-
WANATH PRATAP SINGH) : 1 beg to 
lay on the Table an explanatory tate-
rnent (Hindi and Engish ve l' ions) giving 
reasons for immediate legislation by 
the Tea (Amendment) Ordinance, 1983. 

14.07 hrs. 
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(i) NEED TO M RGE PAPER 
TECHNOLOGY INSTITUTE, PILOT 
PLANT AND CENTRAL PULP AND 
PAPER RESEARCH INSTITUTE AND 
ITS TAKES OVER BY GOVERNMENT 
OF INDIA. 
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